f*“:‘:::;

311

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0O.A. No. 180 OF 2024

IN THE MATTER OF: -
SATYENDRA KUMAR SHARMA ...APPLICANT
| VERSUS |
UNION OF INDIA & ORS. ...RESPONDENTS
INDEX
S. NO. PARTICULARS PAGE
NO.

ADDITIONAL AFFIDAVIT ON BEHALF OF DIVISIONAL
FOREST OFFICER, BIJNOR, STATE OF UTTAR PRADESH IN

( AasnN Kenar Smett .)

COMPLIANCE OF ORDER DATED 08.05.2024 WITH I-3
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3. | AANEXURE R2: -
True Copy of the letter no. 310/22-1 dated 14.08.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]

£ O.A. N()o 180 OF 2024

IN THE MATTER OF: -
SATYENDRA KUMAR SHARMA

«+APPLICANT
VERSUS

UNION OF INDIA & ORS. .RESPONDENTS

AFFIDAVIT OF SHRI AauN Komar {iney | DIVISIONAL FOREST OFFICER,
BIINOR, STATE OF UTTAR PRADESH IN COMPLIANCE OF ORDER DATED
08.05.2024

t _¢o  years, S/o Shri Qauaet, Q&S 72 Divisional Forest
desh presently at Bijnor, do hereby most solemnly state and
affirm as under;

T Aown Kaas, Lith aged abou
Officer, Bijnor, State'of Uttar Pra

. I'am the Divisional Forest Officer, Bijnor, State of Uttar Pradesh and fully conversant with
the facts and circumstances of the present case. [ affirm that this Affidavit is being filed by
the Deponent in compliance of order dated 08.05.2024 of this Hon’ble Tribunal.

LS

At the outset, with the utmost respect it is submitted that all the officers
the State of Uttar Pradesh have the highest respect and regard to the orders passed by the
Hon’ble Tribunal and duty bound to fulfil the obligation which are assigned under the law
and directions passed by this Hon’ble Tribunal in true letter and spirit.

and authorities of

3. That the present application is filed under Sections 14, 15(b
National Green Tribunal (NGT) Act, 2010, by the
concerned with the protection of the environment, ecos
and Buffer areas of Corbett Tiger Reserve, Uttarakhan
from the Hon'ble Tribunal to direct the Respondents to comply with environmental laws
and stop construction projects within a 10 km radius of the Corbett Tiger Reserve. The
application raises substantial environmental issues under Section 14 of the NGT Act,
particularly concerning the non-implementation of the Environmental Laws., As per
Section 3(v) of the Environment Protection Act, 1986, and Rule 5(5)(viii) & (ix) of the

nvironment Protection Rules, 1986, the Respondents are required to notify the land within
of the reserve as an Eco Fragile Zone. However, the Eco Sensitive Zone of the

& ffJ\M ett Tiger Reserve has not yet been notified, and therefore, this Hon'ble Tribunal has

)’(4 Mﬁ;s iction to entertain the application. That this application pertains to the following

ingIPIaYLrs:

( Si,?ta_‘:igt. Selir‘;gz q))? Direct the Respondents to declare the Eco Sensitive Zone

)\ °(-'L R. No. 1817 . / Uttarakhand. ‘ i
¢ 2000 ))\ . Direct the Respondents to take steps for prevention of mushrooming of Hotels,

l)-\\—vwdd*o Motels, Farm Houses, Marriage Halls, Residential Colonies, Commercigl Spaces
L etc within the Ecological Sensitive area of Corbett National Park. Uttarakhand,

¢. Award appropriate cost and expenses incurred by the Applicant,

d. Pass any such other or further order as this Hon'ble Tribunal may deems fit and
proper in the facts and circumstances of the present case,

) (©), and 18(1), (2) of the
applicant who is aggrieved and
ystem, flora, and fauna in the Core
d. The applicant seeks intervention

of Corbett National Park,

4. That notice was issued by this Hon'’ble Tribunal on dated 28.02.2024 directing the
applicant to serve notice to the reSponJ?‘}‘_" and file affidavit of service, That this matter
was again listed before this Hon’ble "Tribunal on 08,05.2024 where the respondents
mentioned below in the operative part of the order have been directed to file reply within
four weeks. That the operative part of the order dated 08.05.2024 of this Hon’ble Tribunal

has been mentioned below: W
' \



i N

«4. Learned Counsel appearingg‘ :]1e4-e.5'ponden! nos. 1, 6,7, 8 11,12, 13 and
14 present today have prayed for and are granted four weeks time 10 file reply.”

5. That the Uttar pradesh Government vide letter no. 705(1)/81-4-2024 dated 25.06.2024,
Principal Chief Conservator of Forests, Wildlife, Uttar Pradesh, Lucknow vide letter no.
524/23-7-1 dated 26.06.2024 had given ‘nstructions to the concerned department to provide

a clear proposal with complete details along with the recommendation of the committee
regarding notifying the area under the control of Bijnor District within the perimeters of
the Eco Sensitive Zone of the Corbett National Park. That the Conservator of Forest and
Regional Director, Moradabad vide letter no. 430/35-1 dated 14.-8.2024 acknowledged the
instructions given by the above authorities and in his letter specified areas falling within
the limits of Bijnor District like the area of Amangarh Tiger Reserve and the five villages
named in the report (which fall within the 1 km radius of the boundary wall of the core
area of the National Park bordering at the Rani Nangal village till Kalagarh) which
were to be notified under the ESZ of the Corbett National Park.

True Copy of the letter no. 430/35-1 dated 14.-8.2024 has been annexed herein as
AANEXURE R1

6. It is submitted here that in the letter referred above the proposal of the ESZ was prepared
by the District Level Committee constituted by the Uttar Pradesh Government Office
Memorandum No. 1160/14-4-2011 dated 30.05.2011 and the same along with
recommendations has been made available by District Magistrate vide letter no. 728/14-1
dated 14.08.2024. 1t is also submitted here that the Chief Conservator of Forests
Rohilkhand Zone, Bareilly vide letter no. 310/22-1 dated 14.08.2024 addressed to the
Principal Chief Conservator of Forests, Wildlife, Lucknow, Uttar Pradesh has forwarded
the report prepared for Notifying the ESZ as per the details mentioned hereinafter.

True Copy of the letter no. 310/22-1 dated 14.08.2024 has been annexed herein as
AANEXURE R2.

True Copy of the Report attached with the letter no. 728/ 14-1 dated 14.08.2024 has been
annexed herein as AANEXURE R3.

7. 1t is submitted that the said report annexed along the letter of the Forest Conservator and
Regional Director, Moradabad specifies and elaborates clearly about the area of Amangarh
Tiger Reserve including its coordinates, zone descriptions, location, constitution and extent
on all four sides. It is also submitted that the data dictating complete description with total
number of houses, Government Schools, Government Rest Houses and Offices, etc. of the
villages which are considered for inclusion in the ESZ of the Corbett National Park has
been collected and mentioned in the given report. It is further submitted that for inclusion
in the 1 km extent of the under question ESZ around the State Wildlife Reindeer Sanctuary,
comprises of an area of 2565.1470 Hectare or 25.6515 sq. km. including Government and
privately owned farm houses in four villages which has been given in a tabular format in
the report annexed herein.

},W ‘:;. . It is important to mention here that the Zonal Master Plan of the ESZ has also been
N scribed and elaborated in the report for due consideration of this Hon’ble Tribunal and

the State Government to issue the Final Notification for the same. It is also pertinent to
it here that the Prohibited, Regulated and Permitted activities for the ESZ which are
25 in number have been referenced and cited to assist the State in issuing the Final
olification and regulate the same in the time to come.
G 2000 Y at ci)ordi'nates of the ESZ from the core area of the Corbett National Park have been
\ picted with the help of the map attached in the report and a table has been given for
R\ ~ making those coordinates clearer and easier to interpret. It is also submitted here that a list
of Villages, Gujjar Deras, Chaks and Khattas to be included in the ESZ in question ha
been added in separate tabular formats which would assist the concerned departm ts
better to take any action needed further for abiding to the Final Notification P
10.1t is submitted with utmost humility and regard that the report menti |
forwarded to the Additional Chief Secretary, Environmer?t, I"oresr:t;(::iedCzl"bove has ees
Lucknow, Government of Uttar Pradesh by the Principal Chief Conse imate Qhange, :
wildlife, Lucknow, Uttar Pradesh, vide letter no. 96/23-7-1 dated 16.08 ;‘(’;};Or of po.rests:
consideration and deliberation to issue the Final Notification fo . h. 29 Yor thei du:;
National Park that is in question before this Hon’ble Tribunal. s ESﬁZ of Cors

—
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True Copy of the letter no. 96/23-7-1 dated 16.08.2024 has been annexed herein as

AANEXURE R4

ated above has been stated by me in my official capacity on and

11.1 state that everything st
and I state that nothing material has been concealed

derived from the official records
therefrom.

r

)
DEPONENT

—

VERIFICATION:

: . : —t '
Verified at Bijnor on this 20 P day of August, 2024, that the contents of the above

affidavit from paragraphs 1 to 11 are believed to be true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been concealed
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;‘"'i‘hc Amangarh Tiger Reserve (Buffer of Corbc&Z—‘ﬂRcscr\'c) is a subset of the wildlife
ich Corbett landscape with a non-protected arca status, which carlicr formed part of the Terai
st division, prior to reorganization of States. Though notified as a tiger reserve, the said field

" formation comprises ot only a buffer arca of 80.60 sq.km, with numerous human scitlements
in and around the said field formation.

Name, Location, Constitution and Extent
Name

Amangarh Tiger Reserve (8060.50 ha) (forms part of the Bijnor Forest Division, Uttar
Pradesh and is an extended buffer of the Corbett Tiger Reserve, Uttarakhand)

Location

Bijnor District in the state of Uttar Pradesh

Constitution

Notified on 21 July 2012, vide Notification no. 1481/14-4-2014-857/2008 TCI by the
Governiment of Uttar Pradesh, with a total arca of 8060.50 ha (not a Protected Arca)

Extent

Amangarh lies in the Terai region, on the foothills of Himalayas, between latitudes
29926°30.60"" N & 29919°43.59"* N & longitudes 78953' 56.47"" E & 78%48'35.20"'E.
Boundary

The tiger reserve (comprising only of a buffer zone) makes boundaries with the Corbett Tiger
Reserve (CTR), scttlements and portions of the Bijnor Forest Division, as indicated below:
East: Jhima range of CTR, Phanto range (Terai West, Ramnagar forest division), Patrampur
range of Terai West forest division), and Haziro village.

West: Villages of Rani-Nangal, Fatehpur, Banvariki Mandaya, Kehripur, and Nawabad.
North: Jhirna Forest range of CTR (Ramnagar — Kalagarh Kandi road)

South: Villages of Rehar, Makoniya, Devanandpur Ghadi, and Aligan;.

Table 1.1: Details of the Area
Name of Forest Name of Forest

Area (in Ha)

Range Block

Raninangal 661.30
Social Forestry Jaspur 6325.20
Division Bijnor, Kothirau 1074.00
Amangarh Range Total 8060.50

The Amangarh Tiger Reserve(Buffer of Corbett Tiger Reserve) forms part of the
biodiversity rich Corbett landscape, and has a rich assemblage of wild flora and fauna,
including tiger, co-predators, prey and c]cpl)ant. The terai habitat of Amangarh comprises of
dense Sal (Shorea robusta) forests as a climax vegetation, along with its associates, intersperscd

with plantations of ‘I'eak and Eucalyptus. There are several Seasqnal streams, viz, Feeka,




pench, Kothiraw and Pili, contributing to the richazac habitat. The habitat contiguity of
Amangarh with the CTR makes it an important extended habitat for tiger, and clephant, The
mterspersion of human settlements and proximity to heavily used linear infrastructure, calls for
an active management in an ongoing manner to cnsure the desired degree of protection, while
addressing the human wildlife interface. Despite being a range of a general forest division
(Bijnor), the Amangarh habitat has considerable ccological significance, as an extended source

arca, contributing to wildlife gene porosity and sustenance of ecosystem services within the
landscape through inherent land and water linkages.

The interspersion of forest patches, grassy openings, and rivulets and contiguity with the
Kalagarh area of Corbett provide a congenial habitat for wild fauna.

The major faunal species include: Tiger, Leopard, Elephant, Sloth Bear, Spotted Deer, Sambar
Deer, Blue Bull, Wild Boar, Langur and Hog Deer to a lesser extent. Presence of Swamp Deer
owtside the notificd arca of Amangarh has been observed, along with Otters, and Small cats,

Around 294 specics of birds have been recorded (Source: ¢-bird) in the Bijnor district, and
most of them are found in the Amangarh habitat. The notable specics are: Khaleej Pheasant,
Oriental Pied Hombill, Great Hornbill, Himalayan Bulbul, Black Bulbul, Sarus Crane, Wooly
Neck Stork, European Starling, Eurasian Wigeon, Ferruginous Duck, Peregrine Falcon, Large

Tailed Nightjar, Brown Fish owl, Cinercous Vulture, Himalayan Griffon, Egyptian Vulture,
and Red Headed Vulture,

Reptiles include: King Cobra, Spectacled Cobra, Common Krait, Monitor Lizard, Indian Rock
Python and Burnese Python. Elongated Tortoise or Sal Forest Tortoise, Tricarinate Hill Turtle,
Three Striped Roofed Turtle and Peninsular Black Turtle (found in Corbett landscape, Source:
Field Guide to freshwater Turtles and Tortoises of India, WWF-India, 1999)

It is considered necessary to conserve and protect the whole Amangarh area(Buffer of
Corbett National Park) as an Eco Sensitive Zone.

1. BOUNDARIES OF ECO-SENSITIVE ZONE AROUND CORBETT NATIONAL PARK
RELATED TO AREA LYING IN DISTRICT BIINOR(UTTAR PRADESH)

a) Eco-sensitive zone around Corbett National Park related to area lying in district Bljnor
(Uttar Pradesh) includes 5 villages and whole Amangarh Tiger Reserve area (Buffer of
Corbett Tiger Reserve) in the district of Bijnor.

b) The width of the Eco-sensitive zone is variable and extends up to a maximum of 15,5
kms and 2 minimum of 1.0 kms in Uttar Pradesh '

c) The Map showing boundary and Global Positioning System location points of Eco-
sensitive Zone is appended as Annexure |. Tha map showing maximum and minimum
distances within ESZ from the core boundary of CTR, is appended as Annexure |}, Table
showing details of GPS Point of ESZ, is appended as Annexure- lIl. The list of the villages,
chaks, Gujjar deras and Khattas included within the Eco-sensitive Zone is app‘eﬁded as
Annexure IV and the Inventory of Activities to be regyl ‘

d in Eco-Sensitivg Zope is
appended as Annexure-V. 2
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.." zonal Master plan for the Eco-sensitive Zone 32 3

A Zonal Master Plan for the Eco-sensitive Zone shall be preparcd by the State
Government In such manner as Is specified under the m[gkLumgmmmm)mz,‘;ﬂg_
(53 0f 1972), the Taw relating to town and country planning for the time being In force
in the state, the Tiﬁﬁ? Conservation Plan of Amangarh Tiger Reserve, the divisional
working plans and the puldelines lssucd by Central and state Governments, within a
period of two years from the date of this notification and approved by the

Contral Government in the Minlstry of Environment, Forests and Climate change.

)

2. The Zonal Master Plan shall be prepared with due involvement of concerned state
departments of Environment, Forest, Urban Development, Tourism, Municipal,
Rovenue and the Uttar Pradesh State pollution Control Board for Integrating
environmental and ecologlcal conslderations into it.

<R The zonal Master Plan shall provide for regulation of industries, conservation of
existing water bodies, management of catchment arcas, watershed management,
groundwater management, <oll and molsture.conservation, needs of local community
and such other aspects of the ecology and environment that need attention.

4. The Zonal Master Plan shall demarcate all the existing places of worship, village
settlements, types and kinds of forests, agricultural arcas, fertile lands, green arcas
such as parks and other places like horticultural areas, orchards, lakes and other water
bodies falling within the Eco sensitive Zone,

S. Any proposal for change of land use from green uses such as tea gardens, horticulture

2 arcas, agriculture, parks and other similar uses to non-green uses shall be regulated
under the provisions of the Zonal Master Plan. However, to meet the residential needs

of the local residents due to the natural growth of existing local population, strictly

limited conversion of agricultural land may be permitted, with the prior approval of
the State Government.

6. The Zonal Master Plan shall be a reference document for the Monitoring Committee
for any decision to be taken by them,

7. All the human habitation areas with populations of 5000 and above an Area
Development Plan and it shall be prepared in consultation with local self -government
bodies. )

8. pending the preparation of the Zonal Master Plan for Eco -sensitive Zone and

approval thercof by the Ministry of Environment, Forests and Climate change, all
new constructions and other developmental activities shall be referred to the Ministry
of Environment, Forests and Climate Change as per sub-para (4) of paragraph 4 of
the notification. However, construction of residential buildings and associated
structures for non .commercial purposes, being carried out after due permissions will

be allowed.

9. There shall be no consequential reduction in green area such as forest area
agricultural arca etc. and the unused or unpraductive agricultural areas may be'
reforested.

10.  The Central Government and the State Government may specify any other measure
if they consider necessary, in giving effect to the provisiogs of this notification "
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3. Prohibited, regulated and permitted activities in Eco-sensitive Zone:

All activitios in the Eco-sensitive Zone shall be governed by the provisions of the Wildlife
(Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act, 1980 (69 of 1980) and the
Environment (Protection) Act, 1986 (29 of 1986). Subject to the provisions of this paragraph,
the activities in the Eco -sensitive Zone shall be regulated In accordance with Annexure V to
this notification.

1. Commuercial Mining-
No mining and crushing shall be allowed within the eco sensitive zone and no major
changes in landscape shall be allowed that effect the hydrology and ecology of the
region. Digging of earth for construction or repair of houses and for manufacture of
country tiles or bricks for housing for personal requirement will not be prohibited.

2- Felling of trees-
Felling of tress will be regulated by existing forest department rules/regulation.

3- Setting of new sawmills- .
Setting of new sawmills will be regulated as per the decision of the Hon'ble supreme
court and associated guidelines

E)
g

Setting of grossly polluting and seriously polluting industries-

Setting of grossly polluting and seriously polluting industries will be prohibited in the
eco sensitive zone as per the provision of EPA (1986) , government rules and decision
of hon’ble Court from time to time,

(%]
.

Establishment of new hotels and resorts-

Establishment of new hotels and resorts shall be regulated as per the approved zonal
master plan prepared as per the provision of EPA (1986) and wildlife protection act,
1972.

6- Commercial use of firewood-
Commercial use of firewood will be totally prohibited for hotels, resorts and dhabas
in the eco-sensitive zone. Emphasis should be given on providing alternate fuels like
LPG gas etc.

7. Drastic change in land use-
Drastic change in land use shall be permitted only after obtaining permission from
competent authority exepct amangarh tiger reserve area (Buffer of Corbett Tiger
Reserve)

8. Commercial use of natural water resources including ground water harvesting-
commercial use of natural water resources including ground water harvesting resorts
shall be regulated as per the approved zonal master plan prepared as per the provision
of EPA (1986).
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" gstablishment of major hydroelectric projec@@l@ regulated as per the approved
;onal master plan prepared as per the provisions of EPA (1986).

" 10- Ercction of electrical cables-

Erection of electrical cables shall be regulated as per the approved zonal master plan
prepared as per the provisions of EPA (1986).
1- Ongoing agriculture and horticulture practices by local communities-

Ongoing agriculture and horticulture practices by local communities will be permitted
12- Rainwater harvesting-

Rainwater harvesting should be actively promoted.

13- Fencing of premises of hotels and lodges-

Fencing of premises of hotels lodges shall be regulated as per the approved zonal

master plan prepared as per the provisions of EPA (1986).
14- Organic farming-

Organic farming should be actively promoted.

15- Use of renewable energy sources-
Useiof renewable energy sources should be actively promoted

16- Widening of forest roads-

Widening of forest roads shall be permitted only after obtaining permission from
competent authority.

17- Introduction of exotic species-

Introduction of exotic species shall be regulated as per the approved zonal master plan
prepared as per the provisions of EPA (1986).

18- Undertaking activities related to tourism like under-flying by any aircraft, hot-air
balloons-

Undertaking activities related to tourism like under-flying by any aircraft, hot-air

balloons shall be regulated as per the approved zonal master plan prepared as per the
provisions of EPA (1986).

19- Protection of hill slopes and riverbanks-

Protection of hill slopes and riverbanks shall be regulated as per the approved zopal
master plan prepared as per the provisions of EPA (1986).

20- Discharge of effluents and solid waste in natural water bodies or terrestrial areq.

No discharge of effluents and solid waste in natural water bodies or terrestrial area
will be permitted in the Eco-sensitive zone.

21- Air, Noise and light pollution-

Air, Noise and light pollution regulated as per the provisions of EPA (1986)
22- Sign hoards and hoardings-

Sign boards and hoardings shall be regulated as per the approved zonal master plan
prepared as per the provisions of EPA (1986).

V%
WL R
mmmﬁaﬁm ab
T
e NP mwﬁﬂ%m A (T

IR

Advicate Nnn,yW
b7
8. Balwant Singh

Distt, H.Q, Bijnoy }‘
R. No, 1817
©,
},\

VV,/&Q /




sipn boards and hoardings shall be rcgu|a§c?8r the approved zonal master plan
prepared as per the provisions of EPA (19

23- Adoption of green technology for all activities-

Adoption of green technology for all activities should be actively promoted.
24. Usc of polythene bags by Shopkeepers-

Use of polythene bags by Shopkeepers is prohibited until and unless specific

permission is granted by competent authority as per the prevailing laws and
regulation.

25- Movement of vehicular traffic at night-

Movement of vehicular traffic at night shall be with the permission of competent
authority as per the prevailing laws and regulations.
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Annexure—g

List of the villages, chaks, Gujjar deras and Khattas included within the Eco-
sensitive Zone

The area is divided into four parts, which will have different sct of regulations which are
specified in Annexure 11,

1. Revenuc villages and Chaks of distrlet Bijnor{Uttar Pradesh) lying within 1 km from the
boundry of rani nangal village till kalagarh where boundry wall has been made near
core arca of Corbett National Park .

2. Whole area of Amangarh Tiger Reserve lying within in Eco Sensitive Zone of Corbett
National Park.

3. Gujjar Deras In Amangarh Tiger Reserve

4. Khattas in Amangarh Tiger Reserve

Revenue villages and Chaks of district Bijnor(Uttar Pradesh) lying within 1 km from the

boundry of rani nangal village till kalagarh where boundry wall has been made near core
area of Corbett National Park .

S.No Village in District | Tebsil Basic Infrastructure in Relaeted village Other
LS7 Gov, Hotel/ Residential
Building | Resort | Structure
Kachha | Pakka | Total
Pakka
\ 1 \ NMeerapur Bijnor | Dhampur | 0 0 0 06 06 Temple- 1
Ultari
2 | Maloni 01 0 10 47 57 | Gurudura-l
3 | Lalbag B 01 0 12 36 48 Gurudura-1
\4 \l":\lchpur 03 0 03 91 94 ‘Tempale- 1
Dhara ] )
\s Chajmalwala _ 0 0 s 117 125 | Tempale-2
Samadhi Sthal-
1

Whole area of Amangarh Tiger Reserve lying within in Eco Sensitive Zone of Corhett
National Park.

SNo District | Tehsil Basic Infrastructure in Amangarh Tiger Other
Reserve
Gov, Hotcel/ Residential Structure
Building | Resort | Kachha | Pakka | Total
Pakka
1 Keharipur | Bijnor | Dhampur 03 0 0 0 0 | Timber Watch
L = . tower +)
e | Kirapur__ 03 0 0 0 0 )
Maloniya b 0 0 0 0 | Timber Watch
. B tower )
1 Amangarh " “Tl 0 0 0 0 | Timber Watch
» handhar-
e : e
B L LA—
Kothiro and A 03 0 0 0 0| Timher Watch
L X | lg(%‘w _‘L" B N tawer -]
P L /’f« o~ ¢ } :
i oV “,c\f',.\). %
oty OMan®
A (P L .Jue\‘ L / “
A O\ 'b\C \r\C ',,r", W ﬁm
A O‘\“‘z-'\" -~
g e IR Ay Q
‘ ( i , ot ¢
| oS Y # A 3 e ~0 e % '
§ e
o
i ;. rf‘
(f
¢ Ad

cate Notary
B, Balwant Singh ]

-, bistt 1,0, Bijnor

\ R. No, 19
\X - 1817
\\jj'.&.\\. 2000 &




0| P B [0 0 | Watch tower-
B ' RCC-1
.| i e . | st ot 43 (-
Tl il Ty 0) 0 [ Timber Watch
Jhullo 0y ] g
e - i —— e —————— < A ) SO—— o ——— || —. " "
Raninagal 02 0 0 (] 0 l\:‘;nllltl; tower
Jaspur moja ) 0 | o 1] 0 "l'lmlwerntch
ower
Waltch tower
Iron -1
Lalpuri e 10 0 ] 01 ;ﬂml;chWalch
ower -
Gujjar Deras in Amangarh Tiger Reserve
\ . \ Ny \ DISTRICT TensiL LATITUDE LONGITUDE
\o‘ \ ki \ ks 20°20'53" N 78° 48 43" €
\02 \ R \ ek 29°22'2507" N 78° 52" 07.69" €
03 Bijnor Dhampur
\ Guljsn Diena3 \ (ra 29"23'12.39612" N 78°50° 13 754" €
\N \ Guyar Dera- q brua]ir 29°25' 25 134" N 78°51' 19 536" E
. \ 05 \ Gujjar Dera-5 \ Therl 29723'334" N 78°52' 44 80" E
Khattas in Amangarh Tiger Reserve
oy | NamEOf oISTT THASIL (ATITUDE LONGITUDE
1 Khattas
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Inventor

Annexu n3-3/4

y of Activities to be regulated in Eco-Sensitive Zone

177 Activity : Prohi- | Regu- | Perm- Remarks
:,'0_ bited | lated | itted
T | Commercial Mining Regulation will not prohibit the digging of
carth for construction or repair of houses
i and manufacturing of country tiles or
bricks for personal requirement.
2 Felling of trees i v As per existing departmental
rules/regulation.
3 [ Setting of new sawmills Y As per Hon’ble Supreme Court order and
guidelines. .
a4 | Setting of grossly ! As per the provision of EPA (1986) and
polluting and seriously y i extant government rules and decision of
polluting industries Hon'ble Court from time to time.
5 Establishment of new . As per the approved zonal mater plan
hotels and resorts. y prepared as per the provision of EPA
_ (1986).
6 Commercial use of For hotels, eateries, ashrams and other
firewood. Y commercial establishment. 1

7 Drastic change in land Change I land use shall be with
use. 4 permission from competent authority.

8 Commercial use of As per the approved zonal mater plan
natural water prepared as per the provision of EPA
resources including y (1986).
ground water
harvesting.

9 Establishment of major As per the approved zonal mater plan
Hydro -electric v prepared as per the provision of EPA
projects. {1986).

10 Erection of electric As per the approved zonal mater plan
cables. y prepared as per the provision of EPA

] (1986).

11. Ongoing agriculture Ongoing agriculture and horticulture
and horticulture v practices by local communities should be
practices by local encouraged.
communities.

12 Rainwater harvesting. Y Should be activity promoted.

13 Fencing of premises of As per the approved zonal mater plan
Hotels and lodges. Y prepared as per the provision of EPA

(1986).

14 Organic farming. y Should be activity promoted.

15 Use of renewable y Should be activity promoted.
energy sources.

16 Widening of roads. v : With permission from complete

_authority.

17 Introduction of 1 As per the approved zonal mater plan

exotic species. Y | prepared as per the provision of EPA
I(leasy
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e A kin

Undertaking activities
related to tourism like
under-flying by any
aircraft, hot-air
balloons.

epared as per the provision of EPA

laYe ¥
O JY) per the approved zonal mater plan
| Pr
| (1986).
s

protection of hill
slopes and river
banks.

prepared as per the provision of EPA

I}f\s per the approved zonal mater plan
| (1980).

Discharge of
effluents and solid

| As per the provision of EPA (1986).
] .

waste in natural Y

water bodies or

terrestrial area. ]

21 Air, Noise and Light v As per the provision of EPA (1986). J
pollution
22 Signboards and As per the approved zonal mater plan

hoardings. Y , prepared as per the provision of EPA
i i (1986).
123 Adoption of green Should be actively J

technologies for all Y promoted.

activities.
! 24 Use of polythene bags Prohibited until and unless specific
\ by shopkeepers. permission is granted by competent
| Y | authority as per the prevailing laws and
‘ | regulations.
} 25 Movement of vehicular (Shall be with the permission of B

traffic at night % competent authority as per the prevailing
\ laws and regulations.
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ljopment and Livelihoods:
Jonsyion ' 338

| the ccodevelopment and livelihood strategy, inter-alia, includes Eco Development
[ nterventions based on micro planning at village level, on a quid-pro-quo basis, “Eco
‘ Devempment”, broadly pertains to a strategy for securing the support of local people for
conservation, while providing gains to them. This has been a time tested strategy for in-situ
conservation to elicit the support of primary stakeholders towards conservation. Unlike Joint
rorest Management (JFM), there is no element of “sharing” in this strategy but for reciprocal
commitments between the local people and management to secure their support for
conservation inputs, in licu of benefits provided to them through a consultative process.

policy and Institutional framework

The Wildlife (Protection) Act, 1972, as amended in 2006, provides (Section 38(V)) for tiger
reserve level planning in core critical tiger habitat and peripheral/buffer areas. The said Act
also lays down welfare activities to benefit people in buffer/peripheral area for securing
habitat supplement. This becomes the legal framework vis-a-vis the earlier strategy of Project
Tiger for Eco Devclopment.The institutional framework largely comprises of the
administrative setup of the buffer/peripheral zone, which is notified as a specific
administrative zone within the field formation of a tiger reserve.

Livelihood Support Initiatives through Village Micro plans
The contents of a village level plan should include elements/interventions contained in

z0ne/theme plans (as relevant vis-3-vis the geographical disposition of the village), which
inter-alia will include the theme plan of eco-development. The process of micro planning
involving “participatory rural appraisal” has been well codified in the country, with several
supporting resolutions from states including the State of Uttar Pradesh. The MoU of micro
plan containing reciprocal commitments/agreed actions is an important instrument for
supervisory check through a village level committee, guided by the tiger reserve
management.

integration of Rural Development Programme )
An appraisal of ongoing district level welfare schemes in the village should be done during

micro planning. The gaps discernible vis-a-vis requirement/demand from village people
should be given priority in the strategy.
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“vonitoring Committee.~(1)The Central Govcgwg'gereby constitutes a Monitoring
committee, for offective monitoring of the Eco-sewsi
‘pradesh, which shall comprise of the following namely:-

one falling in the State of Uttar

1, '“'EB?EETv"aTm of Forest, Moradab:id circle -Chairman
22, '"céﬁect"'cTr‘af?ijr?or"ar'—ne}i?égrﬁstl“\}e’”"' e [Member
3.| Representative of the Department of Environment, Government of -Member
Uttar Pradesh
4 ‘Reprcsem:{tive of the Department of Urban Development, Government -Member
of Uttar Pradesh
5. | -Regional officer, Uttar Pradesh State pollution Control Board L-Member
6.| Onerepresentative of Non-Governmental Organization (working in thefield-Member
of environment and heritage) to be nominated by the StateGovernment for
a term of one year In each case.
7.1 One expert in the area of ecology & environment to be nominated by the LMember

State Government for a term of one year in each case.

\ 8. | Divisional Director, Social Forestry Division Bijnor -Member
9. | Sub Divisional Forest Officer, Najibabad -Member
Secretary

Terms of reference.-

The Monitoring Committee shall monitor the compliance of the provisions of this
notification.

(n

()

The activities that are covered in the schedule to the notification of the
Government of India in the erstwhile Ministry of Environment and Forest
number S.0. 1533 (E), dated the 14th September, 2006, and are falling in the
Eco-Sensitive Zone, except for the prohibited activities shall be scrutinized by the

Monitoring Committee based on the actual site-specific conditions.

The activities that are not covered in the Schedule to the notification of the
Government of India in the erstwhile Ministry of Environment and Forests
number S.0. 1533 (E), dated the 14th September, 2006 and are falling in the Eco-
sensitive Zone, except the prohibited activities shall be scrutinized by the
Monitoring Committee based on the actual site-specific conditions and if neede.d

it be referred to the concerned regulatory authorities.
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The member gecretary of the Monitoring CMQL‘ shall be competent to file
complaints under 8 saction 19 of the Environment (Protection) Act, 1986 (29 of
1986) agaihst any person who contravenes the provisions of this notification.
The Monitoring committee may Invite repres sentatlves or experts from
concerned Departments, representatives  from industry associations of
concerned stakeholders to assist in its deliberations depending on the
requirements, issuc to issue basls,

The Central Government in the Minlstry of Environment, Forest and Climate

Change may give such directions, as it deems fit, to the Monitoring Committee
/ for effective discharge of its functions.
© The Central Government and State Government may specify additional

measures, if any, for giving effect to provisions of this notification.
The provisions of this notification shall be subject to the orders, if any, passed,

or to be passed, by the Hon'ble Supreme Court of India or the High Court or National Green

Tribunal .
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